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Number of Adivasis in Employment
in West Muddidih and Jagta Colliery
of B.CC.L.

2033. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state: :

(a) decrease in the number of Adiva-
sis in employment in West Muddidih
and Jagta colliery of Area No. V of
B.C.C.L. in Dhanbad district in the last
5 years with year-wise break up in de-
tails;

(b) whether it is a fact that most of
the Adivasis were driven out by the
muscle men there who do no produc-
tive work and do money ending re-
maining on the roll of the BCCL;

() whether it is a fact that Shri K.
‘B. Saxena, IAS now labour Secretary,
Bihar gave a detailed report oa this
in 1975 while as Deputy Commissioner
there; if so steps taken thereon;

(d) whether the local officers of the
BCCL of the Area No. V are captive
in the hands of the musclemen or in
¢ollusion with them; and

(e) whether the Government propose
making a through probe into the affairs
of ine Area No. V of the BCCL?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) to (e).
Information is being collected and
will be laid on the Table of the House,
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Alleged violation of Company Laws
by Companieg of Birla Group

2035. SHRI SWAMY INDERVESH :
SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a number of companieg
owned by Birla Group are defaulting
company law regulations in respect of
submission of company balance sheets
within & statutorily deflned period
after end of finencial year;





